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The proposal for settlement has been given by the p€titioner to rhe

r€spondents. Ld. Counsel for the respondent confirms the same and states

the samc is likely tobeaccepted.

2. In vieu ot the \rme. .e notiry rhr\ case on te.08.20t6

(Ina Malhotra)

Member0udicial)

(R varadharajan)

Mer';'er (rudicial)


